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PART IV

T T ST & Rieeht a5
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fof/k] Usk; ,or fo/kk;h dk;! fohkkx
vi/klpuk
qeell, 24 HTE, 2020

1-Qk-14(67)@,Y ,&2020@cons2law/64-71-&Ia  Iotem=i - & fieell &1 fdumawr @
fr=faRaa sfafm = Su—rsguTe &) Agdfa fdie 24 A1, 2020 BT UTd B off & AR 39 S AR
P SR B o UHIRd fhar em g —

binYyh fofu;kx L[ ;k 02% vi/kiu;e] 2020
12020 dk fnYyh vi/kfu;e 024
(123 A/, 2020 BT IS AT &5 fIeell BT TETERHT §RT JAT—ATRA)

[24 T4, 2020]

Ty 2020—2021 ¥ W BT B U I IS & fieell @1 e A I i wited R den
EB AR R B1 AR B & g ve fags

YRT TIRTSY & §HeaRd ¥ H I ol &F el @ faum wwr grr fF=foRaa w9 # ug
et & —

1596 DG/2020 )
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If{kir "kh'kd 1. 39 sifafrem @1 wfera W oo fafvarT (G 2) sifafram 2020
gl

T65000]00]00]000@& dk o'k 2. T TSt & feeell b W A # W ued ek uge iy
202082021 e jk'Vi; S e B oM (5) § RfRT ¥ e 8, S @o wER @
jieMun {e= fayyh  dh st & ferg 1B gkj djkM #isk @ o I & /IR B,
Ifpr fuf/k e b inRr wvkj ST Al @ dreM (2) ¥ i st & W § ad 20202021
i;Dr @I 37y & IRM YA & ©Y H ggad s |

fofu;ktu 3. 39 AR gRT IS o & fieel WReR @ |fua A #
A yed 3R vgad feu oM & forg wifdrga fr Saq e@fd & dwm
H gl | SfeaRad wrat ok Sewdl & oy Ao a1 S |

vulph
Wkgk 2 vk Akgk 3 nf[k,%
lzgtky ek
futufyfkr b vuki/kd jkf*k;k
vunku Lok, vkj 1;ktu fo/kku BHkk Lkfpr fuf/k sk
L[k gk vunUk ij Hkfjr
[ I i v Vv

I dee RO 583500 9000 592500
2 SIEIRIERISE RIS 9189850 160250 9350100
SN 11295300 3072100 14367400
3 T AR Yoit 100000 0 100000
T ST 3155800 1000 3156800
4 Yoit 2660000 0 2660000
e RIS 8067700 7000 8074700
° bRl 1153000 0 1153000
RIS 133493800 7000 133500800
6 e ol 3881400 0 3881400
RIS 63304240 270460 63574700
7 fRifear gd o wed Yoil 2821400 0 2821400
RIS 84581300 400 84581700
8 THTST BT Yot 16508600 0 16508600
RIS 5228950 550 5229500
o 5€ Yot 32200 0 32200
10 NSk 30620821 2495 30623316

fawra -
Yot 10159300 10000 10169300
RIS 97004384 0 97004384

Tl faera iR @t fmior o
11 Yoil 96843400 0 96843400
12 T Yot 15000 0 15000
13 U9 NSES 30000 0 30000
RIS 0 30618800 30618800

15 ArdSI~TdH T -
ot 0 35111000 35111000
;kx 580729945 69270055 650000000

RIS BHR 3T, e Aferd
(fafer, = vd faemd o)
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

NOTIFICATION

Delhi, the 24th March, 2020

No. F.14(67)/LA-2020/cons2law/64-71.—The following Act of the Legislative Assembly of the
National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 24" March, 2020
and is hereby published for general information:-

“THE DELHI APPROPRIATION (NO.2) ACT, 2020

(DELHI ACT 02 OF 2020)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 23" March, 2020 )

[24th March, 2020]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated
Fund of the National Capital Territory of Delhi for the services in respect of the financial year 2020-2021.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy First Year

of the Republic of India as follows:-
Short title. 1.

Issue of ¥65000,00,00,000/- from 2.
and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2020-2021.

This Act may be called the Delhi Appropriation (No. 2) Act, 2020.

From and out of the Consolidated Fund of the National Capital
Territory of Delhi, there may be paid and applied further sums not
exceeding those specified in column (5) of the Schedule, amounting
in the aggregate to the sum of Rupees Sixty Five Thousand Crore
Only towards defraying the several charges which will come in the
course of payment during the financial year 2020-2021 in respect of
the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this
Act, shall be appropriated for the services and purposes expressed in
the Schedule in relation to the said year.
SCHEDULE
(See sections 2 and 3)
( In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
[ 1 i v \Y
1 Legislative Assembly Revenue 583500 9000 592500
2 General Administration Revenue 9189850 160250 9350100
Revenue 11295300 3072100 14367400
3 Administration of Justice
Capital 100000 0 100000
Revenue 3155800 1000 3156800
4 Finance Capital 2660000 0 2660000
Revenue 8067700 7000 8074700
5 Home Capital 1153000 0 1153000
Revenue 133493800 7000 133500800
6 Education Capital 3881400 0 3881400
Revenue 63304240 270460 63574700
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7 Medical and Public Health Capital 2821400 0 2821400
Revenue 84581300 400 84581700

8 Social Welfare Capital 16508600 0 16508600
Revenue 5228950 550 5229500

9 Industries Capital 32200 0 32200
Revenue 30620821 2495 30623316

10 Development Capital 10159300 10000 10169300
11 Urban Development and Revenue 97004384 0 97004384
Public Works Capital 96843400 0 96843400

12 Loans Capital 15000 0 15000
13 Pensions Revenue 30000 0 30000
Revenue 0 30618800 30618800

15 Public Debt Capital 0 35111000 35111000

Total 580729945 69270055 | 650000000

SANJAY KUMAR AGGARWAL, Pr. Secy.
(Law, Justice & L. A))
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